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2. The Sub Divisidnal OPPicer, |
Telacommunicat#ons, Armoor,
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JUDGEMENT ‘
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| As per the Hon'ble Sri R.Rangarajan, Member(a) [ ‘

|

; |
|

2. The appnlicant nleads t+hat he was initiallv
engaged as Casual Mazdoor under the control of the

Heard.

|
respondents w.e.f. 3.4.80 to 28.2.82, 1.11.84 to 31.3
1.10.86 to 31.1.89, and again from 1.12.88 to 30.4.89

and thereafter he was disengaged, and he was not re-‘
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tion that the applicant is entitled for re-engageient

as Casual Mazdoor under the control of thﬁ Telecom
pistrict Engineer, Nizamabad in terms of the instrue-
tions issued by the Director General, Telecommunica-'
tion and also as per Lr. No. TA/LC/1-2/I1I, dt. 21.1d

and T.A./RE/Rlgr/Corr., dt. 22.2.,93 issued by R-3 by

|
holding that the aetion of the respondents. in not re-

engaging him as illegal, arbitrary, discripinatory
and violative of Articles 14 and 16 of the‘Constitu—
tion of India. ;
| |

3. As vper the details givén by the applicant,‘he
was not engaged after 30,4.1989 for any considerable
period. Hence, the guestion of condoning the break

does not arise. As such he is not eligible to claim

seniority on the basis of his earlier servhce in Jiff

spells.
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The Sub Divisional Officer, TEhecommunicatibns,
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it has to be presumed that he had gained
in the work in the Telecom Department.

the interest of the department, if he is

preference t& a fresher whePever work. is

go, the only relief that cah be granted

the 2nd respondent to refenFage the applicant as

In view of what is st?ted by the a

. Fo,

pplicant,

it is

in
engaged in
available.

is to direct

some experience

Casual Mazdoor in preference to freshers whenever tLere

is work. 1If the applicant is going to be engaged ﬂk

pursuance of this order, ane shall be ¢

who are already in service.,

5. The QA is ordered acdordingly at t
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{ R. Rangarajan ) { V. Neeladri

Member (A)
|

pt. [{f _2-1995. |
| i Deputy

Armoor, Nizamabad‘Dist.
Telecom Dist.Engineer, Nizamabad.

kmv

Chief General Manager, Telecommunication,
Doorsanchar Bhavan, Hyderabad.

copy to Mr.K.Venkateswar Rao, Advocate,
copy to Mr,.,N,R.Bevraj, sr.!CGSC.CAT.Hyd.s
copylto Libraryk CAT.Hyd.|
spare copy. i
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IN THE CENTRAL ADMINTISTRAUTVE wu~
DERABAD BENCH AT HYDERAWLD

: . , THE HON'D MR.UUSTICT*“ VL NEELADRT A0
, . . , _ . VICE~CLATRMAT

AND

TIEE' HON' BL’E/;\;R. R.RANGARAJAN ; MLy

DATED: \ - 1--199¢™
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, - Admitted and Interlm dlIE‘Ct_‘LO{‘]S
3 issued.

T Allowda. -

7)1sposec’:’ of vuth directions.

LJ* smlssed

as withdrawn ' -
‘?DiSl..‘“li sed for default.
Ordeijed/Re jected

ovm . | i . -~ No oreder 'as to costs.






